CENTRAL ADMINISIRATIVE TR IBUNAL
CALCUTTA BENCH

l\i CPC 68 ef 2003
..(GA 655 ef 1997) Date of erder: 19,9,03

Present : Hem'*ble Mr, Justice B.Panigrahi, Vice Chairman
' ' Hen'ble Mr.S.Biswasy, Adninigtrative Member
ASIIMR!ANI MUKHERJEE
Vs
UNION OF INDIA & (RS
Fer the applicant 1§ Mr,B.Chatterjee, counsel

Fer the respendemts L Mr.P.K.artraqi counsel

Upen hearing the 1ld, counsel for beth the parties it
appears that the matter is sub-judice bcforé the He'ble
Supreme Ceurt and Mr, Chgtterj e, 13, con.nsel vfm": the appliw
cant states that the matter has been fixed fer hearing befere
the Supreme Court on 13410403, In that view of thisg, factual
eutceme, let the matter ge eut ef list, Beth the parties are
directed te apprise this c@l;rt about the further proegrass of
this case in the Hen'ble Supreme Ceurt after 6 weekse

24 Flain cepwy of the erder be handed ever te beth the 14,

counsel fer necessary actien e
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